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CENTRAIL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -
Originagl Application No. 307 of 2001
‘ » ¢
22002002 ’

Date of DeCiSion°"’"""""

Shri S.K.Sarkar ,
" = e e o _Petitioner(S)

. : . '.‘t
Mr.M.Chanda, Mrs.N.D.Goswami, Mr.G.N.Chakraborty

- ellot-[ldd] : .
| ~Advocate for the
Petitjoner(g
‘Versus-—

Union of India & Ors.
I P = = = = = .. _Respondent’ -)

| : id CelroBelo
Mr.B.C.Pathak, Addl.C.Ged

= e = e e o JAdvocat s for the
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Whether Reporters of locai Papers may be allowéd to sée the
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BSRCH

criginal Application No.307 of 2001
Date of Order: This the 22nd Day of February, 2002.

hﬂN'BLL MR.X K.ShARMA ADMINISTRATIVE MEMBER

Shri Sanjay Kumar Sarkar,

S/o shri Narendra Chandra Sarkar,

Resident of Burma Lines,

Cantonment Area,; -

QI‘.NO‘.DF-I/B. . . ‘
Shillong. eee «ee ~ Applicant

By Advocate Mr.M.Chanda, Mrs.N.D.Goswami. Mr.G.N.Chakraborty

1. The Union of India,
Represented by the Secretary,
Govt., Of India,

Ministry of befence,
New Delhi.

2. The Administrative Cemmandant,
Station Headquarter,
Shillong.

3. The Garrison Enginecer,
Shillong Division,
Shillong.

Mr. B.c.pathfak' , Addl .C‘ GeBaCoe

KoKe SHARMA MEMBER(ADMN) 3

Only relief sought in this application is the allot—‘
ment of Type II‘@q&iValent quarter to the applicant on the
basis of his Seniority'as on 14.7.92. The applicant is
working asMatel#ledtriéian under the Respondent No.3, He
joined service in 1983. It is not disputed that the applicant
is entitled to Type II quarter.

I havé heard Mr.M.ChandA. learned counsel appearing
on behalf of the applicant and Mr.B.C.Pathak, learned Addl.

CeGeS.Ce for the Respondents. The applicant has stated that

(C (—(<§L\mg,v . contd/=-



LM

the vacancy of Type II quarter has occured on retirement

of an employee on 30th August 200l1l. In the Written Statement

the RequndentsYﬁwe stated that the case of the applicant

will be considered as and when fadkx vacancy occurs. It appear:

that the Respondents have no objection to consider the case

of the applicant., The Respondents also stated that the}

applicant was in occupation of Quarﬁer\prééenﬁmyfliﬂ“fﬂ‘ Q-
. .

. -~ - Y N I R T I : ; L
RS L Cun sl Anciidrtion asted Lol Tl el

-

24 In vieﬁ of the written statement the Respondents
are directed to,allot an equivalent/Type II quarter tc the
applicant ag per his seniority, based on the application
dated 15th July 1992. Accordingly, application is allowed.
No costse- | ‘
In the meanwhile, the applicant would not be asked

to vacate the present quarter oécupied by hin.

| ey

AUMINISTRAT IVE HEMBER
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‘ |
DETAILS OF THE APPLICTION
1. | Particulars of order against which this application is made.

| This application is made against non-consideration of representations submitted

by the applicant for allotment of residential quarter as per his entitlement and praying

foér a” direction upon the respondents to allot one Type Il quarter in favour of the
a;»plié:ant near his work site which may fall vacant in near future in view of his nature of
job énd length of service, thereby redressing the long standing grievance of the
ar plii:ant. |

2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is well within
the jUirisdiction of this Hon’ble Tribunal.

3.3 Limitation.

% The applicant further declares that this application is filed within the limitation

presé{ﬁbed under section-21 of the Administrative Tribunais Act, 1985.

4. . Facts of the case.
|

41 That the applicant is a citizen of India and as such he is entitled to aii the rights,

| .
pr'ate:c:tions and privileges as guaranteed under the Constitution of India.

4.2 That your applicant was initially appointed as Mazdoor and joined under the
respondents under No.MES-229684 on 24.5.1983. Subsequently, he was promoted as
Mate iE!ectrician in 1995 and has been continuing in the same capacity till the filing of

this af-pp!ication. He is a low-paid employee and is drawing a basic pay of Rs.3300/-

only ih the scale of Rs.2650-4000/-.
43 | That the post of MATE ELECTRICIAN is a post of essential category and the
Mate [Electrician is treated as “Key Person” and entrusted with essential duties which

in\_rol\a%e shifting duties. The applicant has to attend his shift duties in rotation under the
!ng timings :-

¥ 6AM.TO2PM.

\

5&\ M\ &a \‘\_3 -%Q\‘-\\’\Q\:?\

- .



2P.M. TO 10 P.M.

10P.M.TOGAM.

| From the above timings, it is apparent that the applicant is required to attend
duties during odd hours which necessitates to and fro movements during night hours
also.
4.4 | That your applicant has got a son who is a patient of chronic Broncho-Asthma
and needs constant medical care. With the slightest variation of weather .conditions,
sometimes his condition becomes such that he needs instant care and medicai

attention for which your applicant has to ensure his immediate availability at home

should such contingent situation arises. This apart, the mother of the applicant is pretty
old and ailing and at times it becomes unmanageable for his wife to manage both his

ail|ing mother and sick son in the house single handed without assistance of the

applicant, should an emergency arises and the situation becomes more serious when

the applicant is away for night duties leaving his family without any male member in

the thuse.
45 | That since his joining in 1983, the applicant had been approaching the
re:spo:ndents time and again for a married accommodation but failing to have such

accommodation, he had been managing in a private accommodation with great

d

fﬂculties relying on his meagre income. Eventually the applicant submitted one
representation on 15.7.1992 narrating his condition and praying for aflotment of one
quarter out of the “Key Persons” quarters which were under construction at the
rel evént time (since he belongs to the “Key Person” category) or any ather quarter of
his entitlemeﬁjg‘;eltering his family.

| (Copy of application dated 15.7.1992 is annexed hereto as Annexure-i)

4.6 | That subsequently, one Qir. No.DM-6/1 located in the Dudgeon lines in the
Captonment Area was allotted to the applicant vide order No.3020/A/0002/BS(R)

|

dated 16.9.1994. Although the said quarter was in a dilapidated condition, but

— "““’"\ 3 s ~:&>S\\<Qk:\q.‘ .



ccnsi?dering the advantage of its proximity to the work site of the applicant vis-a-vis his

dc»mé;stic problems described above, the applicant occupied the quarter and housed
|
hiis family therein even by undertaking some repairing of the house at his own cost in

ordeé to make it worth residing. Since then, the applicant had been residing in the

samTj quarter allotted to him.

| (Copy of allotment order dtd. 16.9.1994 is annexed hereto as Annexure-ll)
i; |
47 | That since the aforesaid allotment appeared to be a reguiar/permanent
alotrfinent, the applicant did not press further for aiiotment of a quarter from those

whic;jh were then being constructed for the “Key Persons" one of which ought to have

b’eerj allotted to him since he is a "Key Person”. At that time, many persons were

Hf

a Iotltred “Key Persons” quarters and other type-ll quarters leaving aside the prayer of

the ﬁapplicant for allotment of such quarter in his favour in view of his aforesaid

~

i
Ilot[;nent of quarter No.DM-6/1.
| :

a
|

4.8 | That subsequently, in 1998, the respondent No.2 issued letter to the applicant
ii

!’nsttucting him to vacate the quarter No.DM-6/1 under his possession on the plea that

the %said quarter was married accommodation meant for JCOs/OR which being surplus

asl allotted to him and the same is now required for the JCO/OR as required by Army

Meadquarter. It is pertinent to mention here that no such condition was communicated

he applicant at the time of allotment of the said quarter and this sudden instruction

!
carr?e as a bolt from the blue to the applicant.

The applicant immediately submitted representation on 11.3.98 against the
dec%sion/instruction to his utter misfortune, he was again instructed by the same
"esgu)ondent No.2 vide letter No.540/3/Q dated 22.3.1998 to vacate the quarter
fort;hwith.

u (Copy of ietter dated 22.3.1998 is annexed hereto as Annexure-iii)

4.9} That since then, the respondents have been constantly issuing letters to the

apﬁ;licant instructing him to vacate the quarter and threatening him that physical

i < . o
..__-—/u\'\t\\(x% K&,%\\‘%
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ev.icti(j)n would be carried out to drive him out of the quarter. The applicant being in a

he‘lpiéss situation all on a sudden, submitted representations praying for allotment of a

i,

“KEy fPersons”' quarter or a type |l quarter for sheltering his family but all his prayers

béca! e abortive. In his applications dated 18.10.2000, and dated 13.12.2000, the

!

ar pli&:ant even applied for a specific quarter No.MES 124/1 (DM line) which was then

gt'ﬁing to fall vacant but the same was rejected on the ground of seniority which in his

ca‘se,;i was wrongly changed and stepped down recording his seniority w.e.f. 15.62.99

_;ccording to his later application dated 15.02.99 and ignoring his original
‘ 1Sv7.92.

p;plic'%ation dated #62-88 thus making him junior to many juniors. Meanwhile during

it
i

| . .
thpse;j\ years, quarlers were allotted to many of his colleagues but his turn was not

|

consii:lered since he was allotted with the said quarter No.DM-6/1 which also he was

ev‘enf?.:ally asked to vacate, although he belongs to “Key Person” category. The
Lo

a[jp!ic;ant since submitted number of representations praying for relief from such of his

dis};trelfss but in all cases, the respondents reiterated their stand threatening the

applicant of physical eviction.

33 (Copy of Application dated 15.2.99, dated 18.10.2000, and dated 13.12.2000

are a,jnnexed hereto as Annexure IV-A, IV-B and IV-C, and copy of letters dated
12.8.@!000 and dated 22.9.2000 are annexed hereto as Annexure 4V-A and V-B

resspéjctively which are self-contained).

4.10 ' That on 18.12.2000, the applicant received one letter No.540/6/Q dated
13.12.2000 allotting him one quarter No.BS-21/4, Type-ll located at Happy Valley

Pu mp House area which is about 9 to 10 Km away from the place of his duty.

The said allotment was more disastrous for the applicant since shifting to such
remote place would not only put him to the risk of making to and fro movements

durinb odd hours at night for attending duties (since he has to attend shift duties and

incel he is of “Key Person” category) but will accentuate the insecurity of his whole

ily as described in Para 4.4. above.

(Copy of ietter dated 13.12.2000 in annexed hereto as Annexure-Vi)

W

|
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That having been pushed to such further miseries, the applicant submitted one

repr<=sentation on 19.12.2000 narrating the acute illness of his son, furnishing
ﬂrerewath one relevant certificate of Doctor and praying for reconsideration of his case

ci) r allotment of a quarter in DM line 124/1 area or DF line 13/1 area in the cantonment

(Copy of application dated 19.12.2000 is annexed hereto as Annexure-VII).

That thereafter, the respondents issued two letters bearing

No.3020/A/1053/E3(R) dated 7.2.2001 and No.540/47/Q dated 29.4.2001 instructing

|
|
the applicant to vacate the quarter No.DM-6/1 forthwith failing which physical eviction

d be carried out, which was only the reiteration of their earlier stand.
(Copy of letter dated 7.2.2001 and dated 29.4.2001 are annexed hereto as

Annexure-Viil and IX respectively.)

4 131‘ That on further appeal, the respondents eventually allotted one quarter No.DF-

|

13 in Burma lines in the cantonment area provisionally vide letter No.540/17/Q dated
L]
155.%».2001 after taking an undertaking from the applicant that the said quarter will have

to b{e‘, vacated by the applicant within one month as and when asked for.

(Copy of letter dated 15.5.2001 along with a copy of said undertaking is

annexed hereto as Annexure-X).

414 That finding no other way under such a forced situation and in order to avoid
funpleasantness of the threatened physical eviction; the applicant vacated the

qfuafter No.DM-6/1 and shifted to the allotted quarter No.DF-1/3 on 18.5.2001 which

ists of only one room without any kitchen, bathroom etc.
It is not only frustrating but shocking that the applicant has been meted with

) humiliating treatment in respect to a residential accommodation which is a basic

neeéﬁ for an employee and that too after the satisfactory discharge of duties by the

icant for long 17 years. It is pertinent to mention here that there is 100 %

reservation of quarters for “Key Persons” as per rule.
i

i‘—‘:&u‘\A\.\R\\ K= \qw\&\\w



| However, with the shifing of the applicant to his newly allotted quarter No.DF-

1i/3,\ the matter of physical eviction stands mfructuous since the order has been

cpmphed with.

4& 1'5&1 That your applicant begs to state that there is 100 % reservation of quarters for
b “

th‘_‘!e "Key Persons” and accordingly quarters have been constructed particularly for the
.

“}(Gey;Persons" in the cantonment area. Since the applicant is a “Key Person”, in all
[

|
or| alt:
|

hil‘i[n il‘j consideration of his application pending with the respondents since 15.7.92. But
| I

ﬁthesI of the things, one of the aforesaid quarters ought to have been allotted to him

rnatively an equivaient quarter in the same area ought to have been aliotted fo

thj respondents, on every occasion, preferred to deprive the applicant of his legitimate
\

|
right and allotted only temporary accommodation to the applicant instead of a
‘\
reg}u?a;!permanent only thus keeping him in tenterhooks all along.

415 {JThat your applicant further begs to state that some quarters are likely to fall
‘I |

i : ,
vaqant] in the cantonment area in near future and one of these quarters can easily be
I

allo"Tted to the applicant treating his seniority from 15.7.92 i.e. the date on which he first
|
apphed for the quarter. It is relevant to mention here that the under mentioned quarters
\¥
are !llk ly to fall vacant shortly.
i

1‘) ﬂluarter No.MES 122/3, following retirement on one Shri S.C. Dey in December,
| '%001.

IiL C#uarter No.MES 123/5, following retirement on one Shri Lakshmi Singh in
ll Sll eptember, 2001,

iii) q;uarter No.MES 124/8, likely to be vacated by the family of Late Sushil Das,

l e);(pired.

W
The Hon'ble Tribunai be pieased to direct the respondents to allot the quarter,
l
falling vak‘cant first, to the applicant in consideration of his long standing claim so that

he do\as i’lnot become a victim of the contention — “justice delayed is justice denied”.
| ;

417 | That this application is made bonafide and for the cause of justice.

|

“ Se;gw-\kx\ \&&\S,Q,‘\\<G\§‘
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»

Grounds for relief(s) with legal provisions.

5.1 i’ For that the applicant is entitled for a married accommodation for which he
apph‘"ed as back as on 15.7.92 after which many persons including even those junior to
him In length of service have been allotted with quarters.

5:2 | For that the applicant, in view of his long span of service since 1983, has

ac‘:qdﬁred a valuable right of having a family accommaodation.

oS3 H For that the applicant is a "Key Person” and has to attend duties even during
odd IJ\ours at night for which he deserves a quarter near the place of work.
5L3 i’ For that there are quarters, particularly meant for the “Key Persons” in the

celmtqnment area near the place of work of the applicant and the applicant is entitled to
have{f one such quarter. As per rule, there is 100% reservation of quarters for “Key

Persons”.

|
i,
|
iy

55 “‘f For that the applicant repeatedly approached the respondents for allotment of a

marri@d accommodation near his work-site which was not considered while similar
|
b

request was considered in case of other employees.

5.6 l For that for non-allotment of a suitable married accommodation the applicant
ha:s been struggling hard to shelter his family for the last 17 years which has caused
ex:tre#ne mental anxieties leading to a disturbed state of mind all along.

8.! | Details of remedies exhausted.

| That the applicant states that he has no other alternative and other efficacious

reme? y than to file this application. All representations and prayers submitted by the
b

ap phcant to the respondents turned to be infructuous.

7. ' Matters not previously filed or pending with any other court.

_:Q The appiicant further declares that he had not previousiy filed any appiication,
Wrilt I-'R'etition or Suit regarding the matter in respect of which this application has been
made 'before any court or any other authority or any other Bench of the Tribunal nor

i
an‘y sﬂ' ch application, Writ Petition or Suit is pending before any of them.




B
8. Reliefs sought for :
Under the facts and circumstances stated above, the applicant humbly prays
th‘kat ypur Lordships be plea§ed to grant the following reliefs.
8! 1 That the respondents be directed to allot one “Key Persons” quarter or an
| ! equivalent Type Il quarter to the applicant in the cantonment area, near his
| place of work in consideration of his original application dated 15.7.92.
8.2 Costs of the application.
8.3 |Any other relief or reliefs to whic;h the applicant is entitied to, as the Hon'ble
1 Tribunal may deem fit and proper.
9. " Interim order prayed for.
During pendency of this application, the applicant prays for the following relief :-
9.1 That the Hon'ble Tribunal be pleased to restrain the respondénts from
‘dislodging the applicant from the quarter No.DF-1/3 in Burma lines, presently
, occupied by the applicant. — ) |
92 i, That in the event of any quarter falling vacant in the meantime in cantonment
| ’ area be allotted to the applicant on priority basis as prayed for, considering his
| essential nature of duty.
10 .;This application is filed through Advocates.
11] |Particulars of the |.P.O.
D IPONo. - 1 S$6 Lonopg
gii) Date of issue . 30~ } 'W
i.iii) lssued from : G.P.O., Guwahati.
éiv) Payable at : G.P.O., Guwahati.
12. : List of enclosures.
iAs stated in the index.
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| VERIFICATION

: l, Shri Sanjoy Kumar Sarkar, S/o Shri Narendra Chandra Sarkar, aged about
|40 years, working as Mate Electrician, resident of Dozen Line Cantt area, Qfr.

'i No.D/M6/1, Shillong, do hereby verify that the statements made in paragraphs 1 to

|4 and 6 to 12 are true to my knowledge and those made in paragraph 5 are true to

my legal advice and | have not suppressed any material fact. ‘

: Andis:gn this verification on this the ............... é/tb/‘“] ..... , 2001.

. | . .k
! ———5&\««\%\\ \((S"i"*\%\'\&r\
i (Signature)
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R o e s ot BT me——

%o your honour ‘

}'-'mra m,r QuALTY

— 4%’ . ' .l.:, '.» .‘ : i, .‘_,; H e ‘\&
Al e T

e ﬁrrinQ Lnyinear
ShiLT”n" w 2

(gé o) »Lﬁpropﬂr Chanpel)

ATIOTIAL OF KASATAD ACCOMMOPAL LUk

e

’1Lh due rcsngcc I bag to state feW linos for your
svmnut"cunﬂ cvnsi<u11t10n p1uaoe., : ' ‘

26 iy I Hese229634 “hri Sanjay KumarA31rkar, 2 zdoor

gob aproin ,cd o 24=5=836 During my nine yeays service I '
FegResied i 20y tires Lor marricd accommodaiion as Per equitjemenb°
ut I 3d %Pe get any chance for the sang,

2hae uir, these days 1 an utayAnL in krivate acconmeodation
with ny wlfe and old mother and two minor childorne sir I am
bolng 4 1ov fnid employes 4t has become very difficult for me
to mllnbtln with weager psyment in such hizhtly co~ne@ rented

'.hou hat i« rlee wlthoah any sgeuritye.

, £h“* Sivy Iu’old mother and Ly wifa feel 1nqecurc durinp
my anﬁu ﬂuuﬁﬁa., nnd X always nve maintal disturb, ;
j“ﬂau Slr, IC ix well unnerﬂtood thnt kevw pcrsbnz~1 ﬁuarcer
nye uinc~couﬂtructed in DM 1ine If I wouid be gziven a chance
for th SN NG por my entitlembnt tk~ﬁxwaxxy I shall be grateful

¢
[

1

.

&
4

.In v1

j; 1
#,0f the above I thercfore recuﬂst you |t
amr Rey Pgrsonnel elesewh*rc bhe va C?n037

ASALT. .

A R RO A S e
gose, = = v

3 ~5—_-“:»“J e MO |

v Hf.ég}abs'l sari |
L S 'i'igjghumah aarkw;‘

§
el fit
Yonrs ; #Fithfullyg é%?

PEorim 2 2o o S A £

L=

S

e xmrzm:'w"zem izm-msm

RS 3
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e :
“E;Ehat th P;ov1sions Of above‘Army HD - letter were not. commua;caﬁed
§”03 z;gog§ ghe 1ime ofmallotment dsinot ‘justified, Singe it

e yi88rving idn’an’ organisatio oo ”x
existing” g lon’ i1s” suppoaed 0 ‘know- the o

.rulesi?ﬁfore,taking ‘ovel: the married! accn- ,;3,

S N -SRI !égb&tloa e
/o | R I Y c\M,ﬂ
1 A ?°‘ation Mukhyalaya

v % W U P ‘ . Station Headguarters
:é ﬁif dpe 0 IR ‘ »oh!]’ong _ S
b 8 .. 9l
{ a3 1K PP Mar . 99'2
ot T N .s; ,§ ‘
I _*wf_ngﬁg%%?FSFRVICE FRSONNPL MARRIFD - Lo
15 COMIX ) N- FNTITLED EERS*(DEF CIVS) ¢;; SNl
J | ¥ G T y R PRI
AR x9 , PR A R T L
oo T , u..da’%?ﬁ‘ .“,@' S <
f ;g,li ﬁ; "YDE gerilaﬂlotted ‘married:acen.of JCOs/bR being. s surplus at
L '"'d‘é\‘t"dwneza of fallotment, As. per: Armmy: HQ 'Letter NG’ 10562/P/03(B-1) :

b :entitie hJan 84nr3urplu5'married ‘acen. may be’ allotted.to non~:i. .
i (! i P Apﬁrsonoéwho may: be ‘asked 'tovacate. the same-as”and when’
P weﬁreq ori-the’entitled: -pers (in.this? ‘case JCO8/OR). Your: contention
i

|

I

e

o ey
.o s.l‘ !_’. ‘~'r oo -A :.i '_‘

¢:again- advised]to yacate the accn allotted ‘to you'
ﬁpgrbon forthmlth ' . '
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— A

The Garrison Engiheer
shilleng Division
shiitlong-2

oUBy, REOURRL FoR CITANGE CF_ACCOMHQDALT Ol

Sir,

With. dve respect I bep Lo state few 1ines for yaur
conslderation nnd sympathotic orders pleaseo
' 5ir, at present I am'nesiding‘in Qtr Ne DM -6 vhich
1s loecated in Dozen 1ling. It has come tn the netlce threuch
reliable source that this buliding on demolisatiecns

wiry I may Dlease L@ given prierity in the Key Personve?
otr vhich 1s authoflsed for me and in anywhere vhich is
nearest Yo ny duty station, as my gon who is suffering fron
A sthama he needs every noy and ibgn attentien also he is
studylng in Army Schoole Lherefore, I my please shiited to
Vo nearest ploce £rumx so that I can lock after ny alling
sonl.and every now and thang and scrve wlth menba) plcceo

For this act of lkindness I shall remain ever gentefui
to yous : :

Thanking you

Yours.faithfu11y9
S | Deeakas,

B A MES~22963% shri
Dniod 819 Feb 129 ‘ Sanjay Sariar, Mato(mieet)
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S Rcupootod »slr. : oo - !
1.~ e with duo respoct T hog 0 gtote ot pumum T an residing in IH-8/1
. (me-}ne) snd T hove boen served nature to veoate the otove montioned
T g quarter immedlietely by, Statlon HQ Shillong. TFrom relletls scurces I
S ‘epmo to know thet Qir Mo WES=-124/1 (M Iine) "ta ming to fall vacent vory
ghorly, - I therefore request your kind bonew te ellot e the RAYIXA

abovo mentionsd qmrter end save me from cbatroca.

N e f‘tl" " Yo ' ‘ ‘
! fhe Station ﬁomdqnnrturs | - —_ —
mnong . g B ,D/
LISRREN T Al i RET V . , '
: “(Throagh proper ohxurmol) | o
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Ry

"
\-.\\'. ,
A
!\l
¥



,-}{{"N . . l - , '—g ‘ 14,7“\/ ’V*/% M .

mLICAJ:mN FOR. ALLOTMENT OF MARRIED ACCN «»M““""

 7.' " | | T

| - The "dotail particuler/date in r/o the applicnpt is pppc!ndod_b_elow f

i

[
A

1, MES Mp/Rank/Rull Neme of the & - MES/229684 Shrl Senjoy Kunar
-applicent . o . Sarker, Mate Elqc’c

| 2o Nemo of the dlvisien/sub divisien : A B/M SH1leng
(where the individusl 1o working) - v

%o Date of application t 18 Oot 2000

4, Proaont Baalo pay o t N '55@0/.“4
(As en deto of epplication) o _
5, mothor koy porn t kgy pers - 3 Yes, Koy pers , .

\hether 1ndividusl holdin@' any 1 Yes, qtr No IM-8/1

(vt scen at this statlen or |
nny othor station

Spc\cific recomendation(If any 1328 D . R i
'tho concerned eub divieion officor) ' - ‘ E

‘e - . i
N D . ..,.‘ 1. A .
by A . . !

khotzhor roqueating for allotment 1 Allotment of freah Qty Fo i
fresh md acen er chenge of md accn MF_S/124/1, P
r changn of md acen, plemﬂo rof t Yoa, i‘ollow !
81 Ne 2 of ‘(¥ Shillong letter Mo 3020/ -
A/321/83('R) dated 12 Sep 98 the polnts .
ere to be striotly followed in torm ‘
of pera 57 of 840 1@/3/63. ~

1
i
t
i

Voo ‘ — pt; E’l\‘_‘:‘ -

(Sig’naturo of the individual)

Brcgmwwp/mr mao/M AEN DED

P J@{) (R, W, i?(frzﬁj : -

AEE
AGE (El0) Skt Lo -
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" APPLICATION FOR ALLOTMENT OF OOVT ¥D ACCN : FWD OF A [,

Aﬁ a'pplicétion dt- 18 Oct 2060 1n respect of MES/220684 Shri Sanjoy-.

~

N

Kumsr Serker, Mate Elect of this office is forwarded herewith duly
recemmended for yowr further actlion plumse,

“Encls:(Thres sheets) 

ey
Ny

It r
.\ /
is .
3
i !
L
— T R T e e e b e o - —

s

( RM Rout )
LEB '

ACE B/M Shilleng |
‘ |

[k ~=Shi {Z}On 5'7 956 %n—a:«u,: RN
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MES /229684 S | : |
Sri~Sanjay Kymar Sariap
Mate Elect,

To, .

The Station Headquartera

Shillong

(Through Proper Channel)

APPLICATION FOR ALLOTMENT OF GOVT MD ACCH

Sir,

1¢  With due respact I beg to state the following few lines for
your kind considefation and favourable action Please,

2« I the above named indl is residing in DM@6/1 (DM line)d I was
asked to vacateothe above mentioned qtp by stn HQ Shillong,

5a From reliable sources I came To know that Qtr No MES=124/1

(DM line) is lying vacanta My son is suffering from Broncho asthama
which is a very critical disease, which may need medickl need at any
times  As this Qtr is near to Doctorfs residente that may be in
favour of us, Medical certificate is attached with this application,
I therefore request your kind honour %o allot me the above mentionsd
,&§&§m§§§zﬁ§g@ quatter which will be a great relief to my family.,

he  For this act of kindh&ss T shall be ever remain grateful to youg

pY.

!

Thanking VOou

~ Yours faitnrully,

. | (ES/229684 Sri. “anjoy
Dated : /3 /5. 2000 C , Kumar “arkar, Mate Lldct
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ﬁth@tter No;l0562/P/03(B-1) dated
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S0

Ry
‘“\.

RIS r:“fpa 5) 4 2 '
| : %5 ‘1Dé£encé ;Cwinansuall?“@d aurplus service. acconmodation

A R anto4 } S a
fiweuldibe e,requiredi;to beivacatediat: fehort rt: ot icel; ﬁtihgu:e;l’iging ay
alteinaﬁmve&bccnwas_anNQWhen¢req red; o the’ent ; 2 jservicas ey
personnelsy 1:.Smce"“yquuwex:e"allp ted.-ma‘rried~a'ccn <l>l-e-d becausemit“is ‘
i"\."personnels being eaurplus, “thet aame'. is hereby.aance

the waiting '
‘ ) entitledi.sexrvice parsonnels. who are on
nteqU1§edu?:§th”W. e egulrethO»vacate thesmarried accn allott
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o ,Q-MAAkwuvui-' 43"
s Station Mukhyalaya

¢ Statlon Headquarters

gd snillong |

. 7;7/-Sep 2000

‘Shri Sanju

{ ?»DM~6/1 Dudge ’

) Bhillong 5y ! ‘

f .vshri KB Th&p o 4 : !
s 4,’.', DM"Z/Z Dudg . l ; B . | { . ;.‘- .

; Shillong g

s "-'Shri Ganesh Bhagat Co *f{V‘gg""»"A’v
Pl L DM=27/1 Dudgean lines NN
L jSh;llong Hq . . e
o Mg B : ‘ L
"ALLOTMENT OF DEFENCENCF SERVICE PDRSONNEL MARRIED"‘
"ACCN TO NON ENTITLED PERS ' (DEF cxvs) ‘

1
i
.
I
e
|

. B .‘ 'A Cw . , '.' }J“Li o . ‘A
T ;';l;‘z Ref this.HQ letter No 540/3/Q/Corr dated 27 Aug. 2000, o
i ‘ :: o ‘~| T K h.i‘h 1 :
e 28 Please4Vacate the married acen under your occupation by -

L ;30 Oct: positiVely, failing}which thsical eviction will be carripd
R B flf[°“t°“2.w . B | .

et

e

N b
i i,
i N : hﬂ 5
Y .- RS
. e, i
ot Iy
. Rt . gty
. S
'~Copy to i

. DT

GB Shillong -
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Tele M1l : 6242 ' ' Station Mykhyzlaya
' : Stataion Ye d.uarters
Shilleng

540/6/0 . o % Dec 2000

é_

GE Shillong

- BSG Shillong

SLLOTMENT OB MD ACCN S Ha PPY vVALwY
(MES K.m' 0"‘“8)

1. The follawing md acen of MES Key pers miv at Henpy Valley are
heraby allotted o the £vllouwing indispprcv1aionglly gé howny
against, each :-

H

la)  BS-21/% Typo-I1 at Shri'sanjay'%arkar, Mate/Elegt of

Happy Valley GE Shi]llong. His basic pay ia Rg
300/~ - o

o) A-103A Type«lx at < Ganesh mhagat, Ilect of G3 Snillong.

Ha ppy Valley His basle ‘may 15 Rs 4110/~

(c) . MES-19345 wp«»«:tx at KB Thapaz. 1\1PA of GE Shilleng. His
pPY Valley ‘ basic §vy is Rs 4270,

(d) 95~3l/? Tepe~IT at Sudan Thgkurl, the/V/Man of GE
Hapoy Valley Shillang. His hasic pay i1s Rs 3650/

(B)  P-16/D TypeiIl at JN Sharma, Elect of GE.Shillong.
Happy Valley., _ His basic pay 1s Rs 4500/

IIA

I

Pr'opel h:_mdj h\;}f\:&ki‘n? over may pledse be carmpd out with thn
indls, {1 case the indls failed to take over md acen w1*h1n
eight days, please J.nt:.imatue this Ji for mux nacessary acticiu

j o
C - Binll Kaul)
Cal

- Offg Adm Conndt
for stw Cdar -

fopy Lo i-

AAQ BSO Shillmnq

b{)'t)w Sa LA
A wx%r (_j’w o - NOTE‘ i ; ‘
g-;mjw)},m,ﬁ/ég,a - l.  The house is. allorted to you provisianally
' R e ' a8 per your senlarity. You will. abidr with polic
£ b f)'jptv\(j,/ - irmmed by this H. t.:tm to 3.

2. Yeu will not sublet the hmls.e

R auth pers of ‘the family will e allco—
wed €0 s{ay in the house,

4« You and yoursfamily memhers are not poDmis
tted to ryn private bus.lnoss f_romm‘:h_e allotted
C hogse.

. 5. You will maintain_the house proparly and
C take care of all hygimic <onditiond,

. Im case yow falled: to take over md g
within eight days, allotment letter will b‘"
y gancelled and will br> -\Umr,od to twxt indl
74 ) 0 on walting list.



- f"". . »—%//2?/’
From s MES/220684

Shrl Sanjay Kymar Sarkar

Mate Hlactrican

o /47¢¢x&70am{;—\07 :ﬁh
To 3 The Stationvﬂeadquarters

Shillong . |

(Tﬁrough proper chfnnel) v

APLLCATION JOU CHANGING OF MD_ACCOMADATION

1. Referance your letter Ng £40/6/Q 4t 13 Dac 2000,

2, TFurther to my appeal vide latter No N4l dated 13 Dac 2000,
I once aghin pray to you for reeconsidering my case and R3king
for the 2llotment in I[M Line 124/1 area or DF line 13/1 araa
. under this shillong Canti area,. :

. [ - . o e

3+ I héve appealed sarlier that my Son is suffering from
Chroniec Broncho - 2sthma, which 18 & very critieal diseasg
and needs  to the uniformfy mentlionsd by the =ap Specialist
Doctor as well as inclement climatic condition such as fog
unindsd, severe cold from winter ete, May cause fubther
re=dotoreoration of my son's health, Moreover availabilitios
of medical attendants and schoolS are also causing sSaevars
problemiin cemparrision to this place with the Happy Valley,

4, Also, &s repnrds to my own duty, I Shall f£ail most
inconvenient if I stey at lappy Valley.

-8, So;'in view of tha &bove mentioned 2ppeal, I may

plaefse be Allotted md Accen against sny vaeatted Reen
at DM Line or DF Line area, ' ‘
[ .

vis letter No 310/632/im at 18 Fel 99,
7¢ 1 §ﬁéll be_&bliged'ifﬁyou kindly consider ny cASa,
Thghking you,

6. I had alyeady giva.a ApplicAtion through AGE /M

£
i

Yours faithfully,

: : ' ‘(Mm9[229684 Bhri Sanjay
fnels ¢ (Doetor's Certificate . Kumfr Sarkar)
- Arox eopy attached) ‘

.

Sopy teyss - b Co
0B Shillong . = Doctor's Cartificate Xrox copy Attached

BSO" Shilleng . for ready reforence pleasa..

X'\f\x’) | j(,ﬁ
SV 4 o
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ks .\; T e, ST : R } ,;Eﬁ 2% ! v '

e \..\Telc. Ml TS *i".carrron T‘nqin .. W
AN R e il:shillony bivicion |
'l(:.!‘ ot T |§lfl. Shillonq - 793002 -

N DA R _\‘ e ORI (l":.lff‘.,z.:-’“, Teter e e R RN - ' o

. . . e : . -‘.._.v; . .:J (:'.. LA .:' '. ‘,"' L ~? “ ,’ ‘ -A B ' ,
Sy 3020/A/ 0 JE3(R). Lo i i,;,,‘ ’ 'b rcb 2001 . .

et 'l N SR 1 21 S R '" :,’h;'t ! ’

e Shrl Sanjay arkar.*MatC Eleﬁ " R FUREI

LT ,-!g ﬁGE E/M~Shigiong : ““gf‘f:‘ 1& .fl )

o A Qtr NO DM 6./¢lk at- DM LJ.VIC RN R R P ) ’
Ly ;' ﬁﬁhvu. S S VA oo :
A Shrl Gancgh Bﬁngat, Flcct fi .7Aﬁ?- : ' f

P .f‘:',.-':'.x“-;.--.. : APE"“/M Shillong , rhit ¢ SR SRR W
RN ‘thr No 27/1 atmDM Llne : SRS EOEN . N 2

. ; L NIy "-uv,n AN -”‘""" “..",4‘;: b s R R LY P RPN

. .‘,. ) ’ 'lt"} ZI‘ ‘.’] . "3; ’ . 1 . v ‘ J.;;.I'; ' '?',‘ v, “ .1 ' K ‘\
'.',. . v :‘”'.":“l‘-’}.'( 2t ,“ ) s LY ‘ 'J- ) !’E.‘;;;J\v -,j.' ' ,‘ i ' - :‘; ! \

SO e 'f(Through'Proper Chaﬁnel) [l EE ATy R !

f Ao xzvxcn PERS “qrR 1\’1‘ DM L:rNr ;

P { ._ - “,. \ '.-' _,; . Z ,», ‘-,'J"'*' " . “ y <o ‘,'h . ) St .

You arerhoreby“dlrectcdto vacate the!ochlce perc'Qtr gt

DM Llne whlch‘are occuplailynwyou.at prcvent You- havc been :

'Lﬁﬂp ~allétted angalternat1VC d -ecen vide:Stn HQ °hlllong letter No .. -
,a{ 540/6/0-at’ }3»Dcc«2000.,.1n5v1cw 0f - the’ above; it'is Aagain, ooy
}ulwﬁj'lntlmgted Loi ake~o’ er-the aternative acen. -and - vacatc the = -~

yﬁ'”, scrvice pcrguaccn 1mmodidtey falllnu which phyﬁical cviction w*]l

= bq carrlpd ﬁF by compctuntfuthorityo : n"@ .
ETER, ,Cff p 'Mt-ﬁW skl ~n- oo R !
. . aey et , . ! ! }'.
1 . Te "‘.‘*L_.‘_'“.—._”h—a——.‘-‘—“ " ‘:. . .
.‘- “‘. ‘: v iy "‘,,.a.,--wy'*\\’},. ) 1{—‘ 1 ) . ' ,
E . L WW‘ ST _ oG Chand).
1 ’ ¥ Ve e ‘.". KB - '
» ': ‘,_ . " - - ;.,:\:l‘ ',:?”l;}:v . . v"'_, ’ -t .‘ oo . . . ce '.. ‘ . Bc'r)
TR "”ﬁf CLa T Oﬁ/ﬁaﬁ'Shlllonj
IR Cop tO wigL - Lo B Y L .
oo B 2 | Con Lo
PRI S . R ' ' : ‘
RN Stn HQ shllggng = for ifo Wrt your IiQ- lettcr_No 540/47 /0 :
f';'.,. B A LN ) “' ; dt 31 Jan 2001 ij"‘; ' . - '
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Tele Mit : 6242 o ' i Station Mukhalaya

: ~ A Station Headquarters

3 ' Shillong, -
540/47/Q o ' j Apr 2001
GE, Shillong” E f '
7 : I . ! .
VACATION OF SERVICE PERS ACCN AT ])M LI\‘P

(.. Ret this HQ lcl‘\cx No 340/47/Q dated 31 Jan 2001 aad )om fetter No 30207471082 10 (i)
datod 07 Feb 2001. ; : .
2. It i3 intimatc(l to ybu with great concern that inspite of repeated reminders Shi San}:n' REQ S
Mate Lleel of your Divs hag not vacated Qtr No 6/1 DM Lincs which belongs service pers, Y owr f\ G
attention is drawn to this 'office letter No 540/6/Q dated 13 Dec 2000 undet which wve have atioiid o
alternative acen to tlm mdl but the same has not been mkm over by him il daie. '
3. You are hcxchy directed 1o oxder the ind to vacate Qi No 6/1 Dui Lines by 30 Apr e

without fail. Failing which ph} sical emtmn will be carried out,

N o i ! ‘ . . Y \*“""h""/

, / _ . I ((.xh:rrﬁ’l(/amj

b ‘ L : ‘ : Cot - .

. ' A ' o :? Adm Cotadt
Copy o VA | ‘

. A S
-BSO, Shillon,g\/} - B : q
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G Shillony

% i Ot o DE-D i Buoma lines Shillong, is herehy adlotted provigionally on temp basis
: with the uadertaking cert to MES-22968-0 Shei-Sanjay Sadhar, Mate/Eleet of GE Shillong, flis
] Dasic pay s Rs 3300/, ' :

[N,

: cancethed,

Clopy o -

IO Sallonye
\\‘\/'
VAO B0y Shilongy

S IECARIUCY BRI
Sangay sarha
Mate Flect

G Shadfone

fesd S o]
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SR
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PORTRL
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(Gharsi

%xm&?@m&; “"‘X |

st Muklyaliys :74/
station Teadquariers :

s . . . .
Stullong S

N fay 2001
S

ALTOTMENT OF GOV AMD ACCN ; DEF CLV

&iim)
Col
Adm Comdt,

2. Proper handing/taking over may pl be carried out with the above named tndl. In case ind!
fails to tahe over povt nid acen within 8 days, PLintimate this HQ for our necessary action.

3. (n this connection, Para 1 (a) of this HQ ferter No 340:/6/Q dt 13 Dec 2000 pl be teated ay

oo THhe howse ds altotted oy ou provicionally ontemp basas
with the undertaking cont that Qir No DEF 173 at Buoa Lines

Shillone, will be vacated by vou within onc month ag whienand
when ash by Sin T1Q Shillong. You wall abide with policy framed

by this O time to time, %
O Y ou will not sublet the house,

3 Only auth pers ot the family will be allowed 10 stay m the

b, i

4. You aod vour family members are not peemitted to ouu

private business from the allotied house,

5. Vou wifl maintain the house propeily and take care ofl g
fyyienic conditions, : %
0. dn case you faited o take over md acen within cight day: i
Alotment will be cancelled and will be allotted to next indl on 5

vwaibin, fist,

R
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UHDRTAKT NG CodTIELE )T R

I, SHRT SaliT Ay KUMAi 30 KAR, MATH ,,L,'LT U_L‘Lﬂ OL‘

Gb )] T‘ L\)IIU UU H,a lu'i( (J..J;\TIC“I: THAT "ZU\{\TJ’ DU. l\__:l/a IN
BUMA LINGS ; SHILLONG WLLOTTSD 10 15 ON TAPOUIY DASIS
WILL RE VCSATED DL MB WUTHTN OMg MONTH AS ARO WM ASK RY

STATIC:H HEADIUARTER SHALLOHG,

S T —c, s.-\\ -

Y
. b b s Bmbps 8 108 B s it s et e s e G s

\t i 2 : vhi‘l] Y0 ‘5 ‘ (‘rl\"ul') (_}f thf" .Li'll\V x(}\l ‘ll
Stalnon 2 L Uy . s . .
Thpd Carday Kumar Sarkar,
Hato Zlectrician
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIBENCH, GUWAHATI

OANO ... 307/01/3087

Shri Sanjay Kumar Sarkar & Cthers ...... Others
-Versig-
Union of India and Others ....... Respondents

 -AND-

In the matter of

Filing written statsment by Respondeants No 1, 2, 3
(Written Statement)
The humble Respendents submit their written statements as follows :-
1. Para 1 to 3. It is stated that the same are maters of station seniority and
availability of Government Quarters in the station what appears from record, the

respondents do not admit any thing.

2, Para 4 to 6. The respondents beg to state that the allotment of married

- aécommodalion is considered by Stalion iieadqumiers, Shitiong bused on the
sepiority list, and accordingly allotment lefters are issmed by Station Headmuarters.
Based on the application dated 15 July 1992 Shri Sanjuy Kumar Sarkar was

sflotted the Quarters No DM 6/1 from GR pool. However, Quarters No DM 6/1 is

moant for service personncl and was allotted to the applicant purely as welfare
IR,

. measure. However, the applicant was asked to vacate the Quarter No DM 6/1 as

the same was required for service persbnne! for whom it was constructed. This is
consistent with the Army HOQ policy. This has also been upheld by Hon'ble

Gewahati High Court in the cases. Civil Rule No 25 {SH)/98 ond Civil Rule No

S 3
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57 (SH)/98. ‘However, based on further representations made by the applicant his

RN

ngase was duly considered keeping in view of the appiicant’s welfare. However, lo
itmplement the Army Headquarters policy impartially the applicant was again

ﬁsked to vacate Quarter No DM 6/1. Furiher the applicant had already been

L....._.._____‘____

allotted Quarter No BS 21/4, Type-l af Happy Valley. = However, the

accommodation was not taken over by the applicant. It is pointed out that Happy

e -

\E@y falling under GE Shillong and is not a remote area and many MES

i

ém;éloyecs of GE Shillong reside in the said area  Keoping in view the applicants

reluctant to take over BS 21/4 another Quarter DF-13 in Burma lines Shillong was

aﬂ!oftnd to the plmart purely on huma 'nt'man ground and the same was. taken

R

o'ver by the apphcant m Nay 2001 thch 18 still in occupation. However, the

applscants contention that hie seniority was down graded from 15 July 92 to 15

E .
February 99 is nol true as in the said period the applicant had been occupying

Q;!.iarfer No DM 6/1 which was allotted baged on his application dated 15 July 92,

I?

3‘& Para 7. The contention is not agreed to. The individual had filed the

C}ngmal apphcatmn No 307/61/3086 to the ‘AT and registered on 17 Aug 2001

aﬁd the same notice was received by this Cell on 28 Aug 2001. Ths eviction

g—————

notice was issued to the individual on-17-Aug 01 without knowing thé fact of

bt
the sx.bj' cet case as we received the CAT Notice on 28 Aug 2001, a::d only on 28
Aug 2001 thxs:f;';m:';n; to know about the case filed by Shri Samay Kumar
Sarkar at CAT. As such i it will be seen that the Niotice was jesued on a state when
we had no knowiedge about lie case filed by Shri Sanjay Fumar Sarkar.

41 Para 8 & 9. The contention iz not agreed to, as the applicant was in

0€:cupa1iou of Quarter No DM 6/1 which was allolted based on his application

.
il

{ C’p‘ed 15 Inly 1992, However his case will he considerad as and when falls vacant
. :

per seniority of individuals.
e

e —
v

. 3. The respondents beg to stale that in view of the facts stated in this written

| .

| statement, the application have no merit to get interim order,
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S in mmatxon and derwed ﬁem available recor ds and true to my mformatwn and |
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‘Eﬂ%meer Shlilong ag authorlzed do hereby ﬂoiemniv declare tix,at the contents in

b

'ﬂm} written .,tatcmntr fra"s Para \ to V abovc are based on the

; f

theJ rest are my humble s‘ubmwamn before !hxo Hon’ble "i‘nbunai

4 And]sign the Veriﬁcaﬁon‘on this day of _1¢ December 2001,
v - T

i

i : |

DECLARANT

i e ————

I, Ascem Kwnaf, Assistance B ecuture Engincer, Oﬁics, of thc QGarrison

5’ Ti   h'?'f . - o Vi
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IN TWWMHVE TRIBUNAL

GUWAHATI! BENCH

~

In the matter of :

O.A. N04,307 of 2001
Shri Sanjay Kumar Sarkar
VS-
Union of India & Ors.
And
in the matter of
Rejoinder submitted by the applicant in
reply to the written‘ statement submitted by

the Respondents.

1

The applicant above named applicant most humbly and respectfully begs -

to state as under :

That your applicant categoricaily denies the statements made in
paragraph 2 and 4 of the written statement and further begs to state that

the respondents have stated that the quarter No. DM 6/1 which was

~ allotted to the applicant is meant for service personnel and as per the

Army HQ policy, the Quarters meant for service personnel have to be
given to service personnel which necessitated the applicant to vacate the
said quarter and have also added that this policy has been upheld by the
Hon'ble Gauhati High Court also. Applying thé same analogy, the

quarters constructed for the “key-personnel” snould be given to teh “Key-

/

personnel” and the Applicant being a “Key-Personnel” (Mate Electrician) -

- should get a key person’'s quarter as pef the Army HQ policy as stated

2) yvo eakl’

_

Mgt

C Ao FA

S

G .

‘ PN
VN ) T

A




(Zi’

and the decisions of the Hon’ble High Court under reference affirmatively

As regards the Quarter No. BS 21/4, Type Il at Happy valley area

allotted to the applicant, it has already been stated in the O.A. that the

applicant could not avail of that quarter No. BS 21/4 which was 910 10 km

away from the place of his duty, since he has to attend shift duty in odd
hours at night and he has an ailing son and old sick mother at home who
need his emergent care too often and the applicant submitted relevant

medical certificate also to that effect.

Further, the statement of the respondents that the seniority of the
applicant for the purpose of allotment of hig quarter has been reckoned
with effect fr_om 15.7.1992 on the basis of his application dated 15.7.1 992‘
is not true. Had it been so, the applicant would have got his entitled
quarter iong back, but in fact, persons junior to the applicant have been
allotted with quarter which clearly indicates that applicant’s seniority has
not been reckoned with effect from 15.7.1992. In 1994, as many as 40 ’
quartérs were constructed for “Key persons” some which were ailotted to
even those persons who are not only junior to the applicant but they even
do not fall under the category of “ Key person”. Even on 1.1.2001, one
such quater (Quarter No. MES 126/1 in D.M. Line) has been ailbtted to
one Shri Sagar Rai, Safaiwallah who joined only on 26.8.1997 and is not
a "key person’. This apart, ihe following quarters which had been
constructed for “key persqns” have been allotted tc those who are not

‘key persons” and are under their occupaticn now.

' These are - Qir Nos. 126/2 BSO /1, 126/1 EM T/1, .
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The Hon'ble Tribunal may be pleased to direct the respondents to

produce all relevant records pertaining to the allotment of all the quarters

mentioned above along with the application dated 15.7.1992 of the

applicant and so also of Shri Sagar Rai and others who have since been

allotted with "key-persons” quarters, before the Hon'ble Tribunal for

perusal and examination.

It is relevant to mention here, that one quarter No. MES 123/5 in
DM Line is going to be vacated soon by one Shri Laxmi Singh who has
retired on 30.8.2001 and this may be allotted to the applicant without any

difficutty, in terms of order dated 16.11.01 passed by the Hon’ble CAT in

A
¥

_—

[ ~ DL O INANA
PONUL ZU0FZUU

That the applicant emphatically denies the statements made in paragraph
3 of the written statement and begs to assert that the eviction notice
claimed to have been issued by the Respondents on 17.8.2001 is a
blatant lie and the fact remains that the Respondents after receiving the
Notice on 28.8.2001 from the Hon’ble CAT, issued the evictioh notice on
03.019.200‘1, antedating the same as 17.8.2001 delit.Jerately. In this
context{ a photocopy of the reiévant envelope which contained the
eviction notice is enclosed herewith which bears the date of issue on
03.09.2001 indicating clearly that the eviction notice was issued and
despatched on 03.09.2001 only. The said envelope was delivered to the
épplicant on 03.09.2001 only and the applicant, after opening the
envelope, found that that letter inside the envelope was dated as
17.8.2001 while the Envelope contained the actual date i.e. 03.09 2001.

That respondents now by making a faise statement, is attempting to

mislead the Hon'ble Tribunal.
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A photocopy of envelope is annexed herewith as Annexure-A.

That the applicant categorically denies the statement made in paragraph
5 of the written statement and submits that in the facts and
circumstances, he is entitled to the reliefs prayed for, and the O.A.

deserves too be allowed with costs.
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VERIFICATION

, I, Shri Sanjoy Kumar Sarkar, S/o Shri Narendra Chandra Sarkar, aged
ébout 40 years, working as Mate Electrician, resident of Dozen Line Cantt
%rea. Qtr. No.D/M6/1, Shillong, do hereby verify that the statements made in
@aragraphs 1to 3 in this rejoinder are true to my knowledge and | have not
séuppressed any material fact.

D
1 And | sign this verification on this the 4th day of January, 2002.

g
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